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. Shrimati Jasdeep V. Singh,
Commissioner of Preventiwve
Operations,
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%, Shri M.K. Zutsi,
Chairman, .
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~Respondents
ORDER_(Oral).

Hon’ble Smt. Lakshmi_ Swaminathan. vice-Chairman(J)

We have heard Shri P.T.S5. Murthy, learned counsel

on Contempt Petition-102/2003.

[

=. Having regard to the fact that the order of the
Triburnal 1is dated 1.1.2002 and C.P. has been Tiled on

19.2.2003%3, the same 1is barred by limitation under the

e

provision$ of Contempt of Courts Act, 1971.
% In view of the above, CP-102/2003 is dismissed.
~ <
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(V.K. Majotra) (smt. Lakshmi Swaminathan)
Mamber (&) Vice~Chairman (J)
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